FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

KRSNA HOME PRODUCTS PRIVATE LIMITED OPERATING IN OTHER FABRICATED
METAL PRODUCTS RELATED TO HOUSEHOLD ARTICLES MANUFACTURING AT

DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along Krsna Home Products Private Limited
with PAN & CIN/ LLP No. CIN: U28998DL2013PTC255638
PAN: AAFCK3499R
2. Address of the registered office G-11, 2™ Floor, Green Park Extension, South
West Delhi, New Delhi, Delhi, India - 110016
3. URL of website Not available
4. Details of place where majority of fixed | Delhi
assets are located
5. Installed capacity of main products/ No information available
services
6. Quantity and value of main products/ No information available
services sold in last financial year
7. Number of employees/ workmen NIL
8. Further details including last available Details can be sought by email to Deemed
financial statements (with schedules) of | Resolution Professional at
two years, lists of creditors are available | krsna.cirp@gmail.com
at URL:
9. Eligibility for resolution applicants Details can be sought by email to Deemed
under section 25(2)(h) of the Code is Resolution Professional at
available at URL: krsna.cirp@gmail.com
10. | Last date for receipt of expression of 27-12-2023
interest
11. | Date of issue of provisional list of 06-01-2024
prospective resolution applicants
12. | Last date for submission of objections 11-01-2024
to provisional list
13. | Date of issue of final list of prospective | 20-01-2024
resolution applicants
14. | Date of issue of information 25-01-2024
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution 26-02-2024
plans
16. | Process email id to submit Expression krsna.cirp@gmail.com
of Interest

Date: 06-12-2023
Place: New Delhi

Sd/-

Chetan Gupta
Deemed Resolution Professional of Krsna Home Products Private Limited
IBBI Reg. No: IBBI/IPA-002/IP-N01168/2021-2022/13950

Regd. Address: 604-605, PP City Centre,
Road No. 44, Pitampura, Delhi, New Delhi -110034
AFA Validity upto: 22-11-2024
Email: krsna.cirp@gmail.com
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FINANCIAL EXPRESS

CAPRI GLOBAL HOUSING FINANCE LIMITED
Registered & Corporate Office 502, Tower-A, Perimsula Business Park, Semapati Bapat Marg, Lower Pared, Mumbai-400013
Circle Office Address - 98, 2nd Floor, Pusa Road, New Delhi = 110060

DEMAND NOTICE

Uinder Seglion 13{2) of tha Securitisafion And Recanstructon of Financial Asseis And Enfarcement OF Secunity Intaresi Act, 2002 read with Rula 3 (1) of
[he Sacunty Inferes! (Erforcemant) Rules, 2002, The undarsigned is tha Aulbonsed Ofcar of Cape Global Howsing Finance Limiled [CGHFEL) under
securitisation And Recenstruction OF Financial Assats And Enforcament of Secunfy Interest Act, 2002 (the said Act). In exercie of powers confemed
undar Section 1312] of the said Act regd with Rule 3 of the Sacunty Inerest (Enforcement) Rules, 2002, the Autharizad Officer has issued Demand
Mobicas under seclion 13{2) of tha 2aid Act, caling upon tha folleaing Barmower(s) (e “said Barmowen(s)”), 1o repay the amounts meabionad in tha
nespaciieg Darnand Malce|s) s 10 them that are oo given beloe, [0 conrachan wilh abawe, Noboi 5 Renaby green, oNee agaim, i the sak
Bamoweris) 1o pay to CEHFL, within 60 days from the publication of this Notice, the amounts indicated herain below, togethersith further applicable
intarest from the data(s) mentioned below 1l the date of payment andior realizafon, peyable under the loan egreement read with ather
dacumardsiwritings, if any, execubed by the said Bomowarsh As securily far dug regaymant oftha laan, the following assels have baen moftgaged ba
CGHFL by the said Bomoweris) respecively

APRIGLOBAY

E Tk E &L LI

5. | Name of the Borrower(s)/
N. | Guarantor(s) Diate and Amount |

Description of secured asset

Demand Notice |
{immovable property)

1. | {Lean Accound Mo, LNHLPSS000091057 Pusa 4-Dac-23
Road Branch) Mohammad Satman {Borrower], A=,
Mrs. Farzana (Co-Bomrower) 1350011

All Piece and Pancal of Property being Plot No. 118, First Floce, Black -E,
sectar XU = 01, Araa Measuring, 30°5q. ML, Situated in Greater Nolda,
Dist. Geutam Badh Magar, Uttar Pradash— 201310

I thr sand Boerowers shall [ail bo make payment 0 CGHFL as aloresad, CGHFL shall proceed against the above secured assels under Section 1304) of
ther Act and the apgplicaile Rulas, entirely &l the resis of the sad Barrawsrs &s fo the costs and consaquencas. Tha said Boerowars dre prohebiled indar
thea Act fram fransfarning the aforesaid assels, whether by way of sale, lzasear othensise without the prior written consent of CEGHFL, Any person who
contravenas of abets comtraventon of the PROMISIONS of the sad Actor Rules made the reunder, shalbe lizble for mprisonment and'or perally &%
prowided undear lha Al

Place : Pusa Road Date . 0711273023 Sdi- [Authorksed Oficer), Fer Caprl Global Housing Finance Limited ([CGHFL)
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Punjab & Sind Bank [ dome vos Riu &%

A Govt. of India Undertaking LA W WYY O S9EH nHEl;Fl'IlﬁgEn
ZONAL OFFICE: First Floor, Satguru Tower, CP47A, Sector-E, Jankipuram, Lucknow

£

NOTICE WS 13 (2) OF THE SECURITISATION AND RECONSTRUCTION OF

FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
In exercise of the power conferred upon under section 13(12) for SARFAESIACT, 2002 being the authorised
officer of Punjab & Sind Bank issued Demand Notice to the following borrowers/guarantors and the demand
notice were sent through regd, Post in the respective residential address. Again by virtue of this publication
following borrowers/guarantors of are inform to pay all their debts mention below within 60 days of this notice,
Further the borrowers/guarantors in particulars and public in general are cautioned not to deal with Sale-
purchase of the following properties which are kept us as security,

Description of Immovable SUMOLIER B8

S. Mame & Address of the

I roperty mortgaged / Notice uls 13(2)
o Borrowers & Guarantors er of the property Date ﬂ: E:nrrmr'ld

BRANCH: Lahurabir, Varanasi

1|Borrower: Smt. Meera
Srivastava Wio Sunil Kumar
Srivastava, R/o Chandpur
Industrial Estate, Chandapur,
Varanasi,

All that part and parcel of the property consisting of
Arazi Mo, Mi-307/4, Mauza-Chandpur, Pargana Dehat
Amanat, Tehsil Sadar, District-\aranasi, Measuring
Area: 1016 Sq.Ft. i.e. 94 .43 S5q. Mir, with all
Constructions, Fitlings & Fixtures Registerad, Owner:

¥ 14,96 680.75
as on 30.11.2023
+ Interest & fubure

expenses wel

1.12.2023

mentioned in the

Smit. Meera Srivastava W/o Sunil Kumar Srivastava,
H. No. 121234 M-19, Jakhha, Mahmoorganj, Varanasi,
Bahi No. 1, Vol. No. 5996, Page No. 87 to 128 at
Document Mo. 8585 Date 18.11.2013 registerad with
Sub Registrar-2 Varanasi, Boundaries (as per sale
deed): East: House of Rajesh & Fammurat West:
Kachha Easta 10 Fl. wide Baadhau House of Anand
Pandey North: Agri, Land Faras Nath, Madan,
Ramdhani etc. South: Juj BhagArazi Majkoor.

Co-Borrower: Shri Sunil Kumar 04.12.2023
Srivastava Sfo Shri Murli Dhar
Srivastava, R/o Chandpur
Industrial Estate, Chandapur,
Varanasi,

Guarantor: Savita Srivasatava
Dfo Ramchaitar Lal, Rio N 16/59
D, Kolhua, Vinayaka, Varanasi,
Uttar Pradesh, Pin-22 11086,

2 |Borrower: M/s Hotel Sai
International, Prop. Smt. Meera
Srivastava, R/o Chandpur
Industrial Estate, Chandapur,
Varanasi, Littar Pradesh, Fin-Z21106.

All that part and parcel of the property consisting of
Arazi No. Mi-307/4, Mauza-Chandpur, Pargana Dehat
Amanat, Tehsil Sadar, District-Varanasi, Measuring
Area: 1016 Sq.Ft. i.e. B4.43 Sqg. Mtr, with all
Constructions, Fittings & Fixtures Registered, Owner:

T 12,35,255.53
asonfd A2 2023
+ Interest & fubse

Expenses W.e.l

01122023

Smt. Meera Srivastava \W/o Sunil Kumar Srivastava,
H. Mo. 121234 M-19, Jakhha, Mahmoorgan), Varanasi,
Bahi No. 1, Vol. No. 5996, Page No. BY to 128 at
Document No. 8585 Date 18.11.2013 registered with
Sub Registrar-2 Varanasi, Boundaries (as per sale
deed): East: House of Rajesh & Rammurat West:
Kachha Rasta 10 Ft. wide Baadhau House of Anand
Pandey MNorth: Agri, Land Paras Math, Madan,
Ramdhani etc. South: Juj Bhag Arazi Majkoor.

Co-Borrower: 1. Smt. Meera
Srivastava W/o Sunil Kumar
Srivastava, Rfo Chandpur
Industrial Estate, Chandapur,
Varanasi, 2. Shri Sunil Kumar
Srivastava S/o Shn Muorli Dhar
Srivastava, Rio Chandpur
Industrial Estate, Chandapur,
Varanasi,

04.12.2023

Further with reasons, we believe that you are avoiding the service of said Demand Notice issued under the Act,
as sfated above hence, we are now constrained to make this publication of Demand Notice, as required LIS
13(2) of said Act and Rule 3 of the Security inferest (Enforcement) Rules, 2002, You are hereby called upon to
pay us, Punjab & Sind Bank, within a period of 60 days from the date of publication of this Demand Naotica with
the aforesaid amount along with the further interest, cost, incidental expenses, charges etc. failing which, we
Punjab & Sind Bank will take necessary action under the provisions of Sec. 13{4) of the said Act against all or
any one or more of the securad Asseats including taking possession of this securad assets of the borrowers and
sale theraof. Further you are prohibited U/s 13(13) of the said Act from transferring either by way of sale/lease
etc, and encumber in any other way, the aforesaid secured assets, Please note than no further Demand Notice
will be issuad.

Date: 07.12.2023, Place: Lucknow Authorised Officer, Punjab & Sind Bank

ale of Immovable property morigaged to IIFL Home Finance y g . -H orporate Office at Plo
No.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- "1st Floor, Tera Tower, Bhuteshwar Road, Manohar Pura, Mathura - 281001/
"-1C A-1D, 2nd floor, Noida Sec16, Noida, Gautam Budh Nagar - 201301 "/ :-"Office No 1, First Floor, Mahaluxmi Metro Tower, Plot No. C -1, Sector - 4, Vaishali,
Ghaziabad, Uttar Pradesh - 201010 " under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter,
"Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the
Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE
BASIS" for realization of lIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com.

Borrower(s) Demand Notice Description of the Tmmovable Date of Physical Reserve Price
Co-Borrower(s) / Date and Amount property/ Secured Asset Possession Rs.15.00.000/-
Guarantor(s)  [29-Jul-2022 & Rs.23,69,505/-| All that part and parcel of the property Unit 371-Jul-2023 (Rupees Fifteen
1. MrPradeep | (Rupees Twenty Three Lakh INo - Ff.1 Hig, Front/Lhs,without rooff Total Outstanding as On Lakh Only)
2. Mrs. Anandi S'X}_)" Nine Trllquszgdl Five |rights,Area admeasuring 58 Sq.Mtrs Plof  Date 1-Nov-2023 Earnest Money Deposit
Devi, 3.Mrs.Renu undred Five Only) N 1 And 2, Khasra No. 78 MI, Sudamapuri| RS:32,06,449/- (Rupees (EMD)
(Prospect No Bid Increase Amount | Krishna Vatika, Dundahera , Ghaziabad| . iy Two Lakh Six | Rs. 1,50,000/- (Rupees
Rs. 25000/- (Rupees Twenty |9201010. Uttar Pradesh. India. Thousand Four Hundred | - One Lakh Fifty Thousand
888309) Five Thousand Only) ’ ’ Forty Nine Only) Only)
1.Mr.Ravi Kumar |23-Apr-2022 & Rs.13,15,519/-| All that part and parcel of the property Flat 09-Sep-2023 Rs. 7,50,000/-

2.Avas International| (Rupees Thirteen Lakh Fifteen
Marketing Private Thousand Five Hundred

No-139 FFirst Floor, Area Admeasuring
31.93 Sq.Mtr., Pocket-A, Sector Omicron-

(Rupees Seven Lakh Fifty

“Total Outstanding as
Thousand Only)

On Date 1-Nov-2023

20-Dec-2023 1100 hrs -1400 hrs 22-Dec-2023 till 5 pm. 26-Dec-2023 1100 hrs-1300 hrs.

Limited, 3. Mrs. Nineteen Only) 01, Gautam Budh Nagar, Greater Noida, Rs.18,09,233/- (Rupee | Earnest Money Deposit
Manu Chaudhary Bid Increase Amount Uttar Pradesh, India, 201306. Eighteen Lakh Nine (EMD) Rs. 75,000/
(Prospect No Rs.20,000/- (Rupees Twenty Thousand Two Hundred (Rupees Seventy Five
1L10156044) Thousand Only) Thirty Three Only) Thousand Only)
1. Mr.Gautam 23-Feb-2023 ATl that part and parcel of the properfyf Symbolic Possession Rs. 10,99,000/-
Upadhyay, Rs. 10,61,440/- (Rupees Ten bearing Plot no 16, Land Area 862 sq. ft. 02-May-2023 (Rupees Ten Lakh Ninety
2.Gp Telecom And | |akh Sixty One Thousand Carpet Area 663 sq. ft., Built-Up Area 781 Total Outstanding As Nine Thousand Only)
Electronics Four Hundred Forty Only) {59 ft., situated at Mauza Nawada, Andrunf - 5"nate 01-Nov-2023 | Earnest Money Deposit
3. Mrs.Krapa Lakshmipuram Colony, Mathura, Khasra ng Rs. 10.99.980/- (EMD)
Upadhyay Bid Increase Amount {188, Uttar Pradesh, India, 281001. (Rupees Ten Lakh Ninety| Rs.1,09,900/ (Rupees Ong
(Prospect No. Rs. 25,000/ (Rupees Twenty Nine Thousand Nine | Lakh Nine Thousand Nine
IL10176138) Five Thousand Only) Hundred Eighty Only) Hundred Only)
Date of Inspection of property EMD Last Date Date/ Time of E-Auction

Mode Of Payment:- EMD payments are o be made vide online mode only. To make payments you have to visit hitps://www. iiflonehome.com
and pay through link available for the property/ Secured Asset only.

Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auction.
For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:- IIFL
Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, ¢c) Account No:-9902879xxxxx followed by Prospect Number, d) IFSC Code:-
SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.

TERMS AND CONDITIONS:-
1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https:/lwww. iiflonehome.com well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.
The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.
The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.
The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land
and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.
For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
auction.hl@iifl.com, Support Helpline Numbers:@1800 2672 499.
For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs
to 18:00 hrs between Monday to Friday or write to email:- auction.hi@iifl.com
8. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.
15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

o o &~ w0 b

~

Place:- Mathura/ Greater Noida/ Ghaziabad , Date: 07-Dec-2023 Sd/- Authorised Officer, IIFL Home Finance Limited.

SPEL SUPREME POWER EQUIPMENT LIMITED

Dur Company was incorporated as a private limited cormpany with the name of * Supreme Power Equipment
Private Leniled” under tha Companias Acl, 1956 wida cerificate of incarporabion dated June 21, 2005, msued
by Registrar of Companies, Chennai, bearing CIN U311 200TN2EDGPTCOG6665. Further, our comparry was
converted into a Publc Limted Comgany In pursuance of a spacial resolution passad by the members of our
Company at the Extra Qrdinary Genaral Meeting held on August 31, 2023 & name of our Company changed
from Supreme Power Equipment Privaie Limited 1o Supreéme Power Equipment Limited & Registrar of
Comganies, Chennal has ssued a new carificale of meorporahion conssquent upan conversion dated
Seplember 18 2023, beaning CIN U3 1200 TH2005PLCIG666E.

Regd. Off.: 55, SIDCO Industrial Estates, Thiumazhisai, Tiruvallur, Pooramales, Tamil Nadu, India, 600124
Tel; #91 44 26811221 | Fax: N.A. | Website: www.supremepower.in | E-mail: csi@supremepower.in
Company Secretary and Compliance Officer: Ms. Privanka Bansal
OUR PROMOTERS: MRE. VEE RAJMOHAN & MRE. K V PRADEEP KUMAR

THE ISSUE

INITIAL PUBLIC OFFERING UP TO 67,56,000 BEQUITY SHARES OF R5. 10i- EACH ["EQUITY SHARES") OF
SUPREME POWER EQUIPMENT LIMITED {"SPEL™ OR THE “COMPANY"} FOR CASH AT A PRICE OF R5. [@]-
PER EQUITY SHARE (THE “155UE PRICE"), AGGREGATING TO RS, [@] LAKHS {"THE ISSUE"), QUT OF THE
ISSUE, 590,000 EQUITY SHARES AGGREGATING TO RS, [e | LAKHS WILL BE RESERVED FOR
SUBSCRIPTION BY MARKET MAKER ("MARKET MAKER RESERVATION PORTION™), THE ISSUE LESS THE
MARKET MAKER RESERVATION PORTION L.E. IS5UE OF 61,66,000 EQUITY SHARES OF FACE VALUE OF RS,
10¢- EACH AT AN ISSUE PRICE OF RE. [w]’- PER EQUITY SHARE AGGREGATING TO RS. [w] LAKHS 15
HEREINAFTER REFERRED T AS THE "MET ISSUE". THE ISSUE & THE NET ISSUE WILL CONSTITUTE
27,500 AND 25.10%, RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF QUR COMPANY,

THIS ISSUE IS BEING MADE THROUGH BOOK BUILDING PROCESS, IN TERMS OF CHAPTER [X OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS)
REGULATIONS. 2015 (THE “SERI (ICDR) REGULATIONS®), AS AMENDED READ WITH RULE 13(2)(B) OF
SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED.

FOR FURTHER DETAILS, PLEASE REFER TO THE CHAPTER TITLED "1S5UE PROCEDURE" BEGINNING ON
PAGE 238 OF THE RED HERRING PROSPECTUS. A COPY OF THE RED HERRING PROSPECTUS IS
DELIVERED FOR REGISTRATION TO THE REGISTRAR OF COMPANIES, CHENNAI A5 REQUIRED UNDER
SECTION 26 OF THE COMPAMIES ACT, 2013,

Corrigendum: Notice to Investors
This Comigendum shauld be read with the Draft Red Hering Prospectus dated October 16, 2023,
The comgany has received an application from Ms, Savita Pradesp, animmediate relative of the promoter,
ard she wags holding 26,32 545 Equety Shares, constiluting 14.78% of share cagital of the cormpany as on
the: Draft Ried Herring Prospectus, to transfer her shares inthe following manner;
Date of transfer Name of Transferor Name of Transferee Mo, of shares Face Value
Decembar (1, 20&3| Savita Pradeep (Promater Group) | KV Pradeep Kumar (Promoter] | 2350000 |Rs 10/ each
With effect 1o this fransfer, her sharehoiding will b= 1.58%
These perinent alterations will be reflectad in the sechon fitled *Capital Struchire” and will be consistently
updated throughaut the Red Heming Prospectus.
All capitalized terms wsed herem and nol specificaly defined shall have the same meaning &5 ascribad fo
them in the Draft Red Heming Prospectus.

BOOK RUNMNING LEAD REGISTRAR COMPANY SECRETARY AND
MANAGER . TO THE ISSUE | COMPLIANCE QOFFICER
. Ms. Priyanka Bansal
Narnﬂha @ 55, E:EIEI:I Industrial Estatas,
Thirumazhisai Thirumushi, Teuvalur
HARMOLLA FINANCIAL PURVA SHAREGISTRY | INDUA) _ ijal
SERVICES LIMITED PRIVATE LIMITED | Poonarnaflee, Tamil Madu, Inda, 600124

Telephane; +51 44 26811231

Emall: coEsupramapowen

Website: wwW sUpremepowsar i
{Ieestors can cordact our Caompany
Secretary & Complisnce Officer, the
Lead Manager of B Beglsirar 1o the
Contact Perzon; Mr. Panks] Pasl Wabsibe: v pursashare.com 55w, in case of any pre-issue or post-
Website; waw namaia.com Contact Person: Ms. Deepali Dhur |53 relaled problems, such as non-
SEB! Registration No: INMOJ001079 SEBI Registration No; INRO0001112 | Feceipt of lethers of alkalment, non-creds

ol oo o 1 L F fitye of allolted Eguity Sharas in the
[ 7 1 ]
CIN: USTIOWBISOEPLOITZETE | CIN: UBTIZONH1SGGPTCOMoTg |7 SIEed BT Sharse

e 0 Pefuing Cerckiers & pdn=neGaipt of
funds by electronic madis efc.
All capitalized terms used herein and not specifically defined shall have the same meaning as
ascribad to them in the Red Herring Prospectus.

For SUPREME POWER EQUIPMENT LIMITED

On Behall of the Board of Direclors

Place: Chenrai, Tamil Nadu Sdl-
Date: Decamber (8, 2023 ME. VEE RAJMOHAN {Managing Dirscior)

9, Shiy Shakli Industial Ezstate,

J. K. Boricha Marg, Lower Pared (East)
Mumbal 40001, Maharashlra, india
Tedephone; 41 (22 2301 8261
Emall: suppartifipuriashana.com

201, 2nd Floor, Marbie Arch,

246 B AL C Bose Roag

Kolkala, West Bangal- 00020, India
Telephone: +51-813067T6743;
Email: panka| passi@namalia com

SAVE HOUSING FINANCE LIMITED

(Formerly known as New Habitat Housing Finance & Development Limited
Office: Unit Mo.761, Tth Floor, Vegas Mall, Plot Mo 06, Sector-14,
Dwarka, New Delhi-110075, E-mail: infof@newhabitat.in, infof@savehfl.in

- Web @ www savehflin, Mab: +91-9099694526
NOTICE UNDER SECTION 13 (2) OF THE SECURITISATION AND RECONSTRUCTION OF THE

FINANCIAL ASSETS AND ENFORCEMENT OF THE SECURITY INTEREST ACT (SARFAESI), 2002.
In respect of loan availed by below mentioned bormswersice-bomowers nom SAME HOUSING FINANCE LIMITED (Formerly Known as Miw
Habitat Housing Finance & Development Limited) which have beoome NPS with below mentioned balance oulstandng on date menbiored
Deeloree. WVE hiande issuesd hern details Dermand Maolice WS Section 132) of the Sacarlisalion and Recansiruction of the Fnancial Assals and
Enfarcement of the Security Inbaresi At (SARFAEESD), 2002 by spaad past, We have indicaled our inlarion of laking passesson of the securilieg
wwned on one of you as par seclion 134} of the SARFAES] Act, in case of you Tails 1o pay the amount menlicned below withn G0days. Inibe event
vou are not dischanging Eabilty as set out hemein below the SAVE HOUSING FINAMCE LIMITEDY Secured credilar may exercise army of the nght
comfprred vide section 13(4) of the SARFAE S| Aot ard while publishing the possession nolice/auction notice, elecironically or otherwise, as requined
under the SARFAESE A the SAVE HOUSING FINANCE LIMITEDY Sscured cregitor may also publish your photogragh, Delals arm bareunder-

Sr.| Hame of the Borrowers/Co-Borrowers Date of Demand| Details of
Mol and Date of HPA Motice, Armount Secured Assels

Cutstandineg

1. | Loan Account Mo, MHSMNHEAMOUI11TI0011 heve besn classified NPA on
120 1. 5H. PANKA) KUMAR 5/0 5H. GOPAL KUMAR Rie —X-2216,
Raghubar Pura Mo, 1, Mahila Colony Gandhi Magar, Dethi-110031 Also at ;
I E, Main Road Raghubar Pura-2, Gandh Nagar, Delhi Alse ab:5.5.5.5.
Crestion $6162 Shop Mo 12, Pratap Gall, Gandhi Magar-110031 Also at:2216 A,
Raghubar Pura Na. 1, Mahila Codony Gandhi Magar dhi=110031 Also at: 74,
Sauth Anarkah Exin., Krishna NEE&.’. Delh-110085 2. SMT. ISHA GOPAL WD
5H. PANKAJ KUMAR Rio—X-1702 Gall Mo. 16, Ha|garr.':.‘.-.':-lu||1_§r. Giandhi Meagar,
Delki-1100561 Alsoat: 74, South Anarkali Extn,, Krishna Nagar, Delhi- 110095 Rio
= X-2218, Raghubar Fura Mo, 1, Mahilia Colony Gandhi Magar, Deln-1100357 Also
at @ X2216,. Maln Road Raghubar Pura-Z, Gandhl Magar, Deini 3. LATE SH.
RAKESH GOPAL 5/0 SHR| BANS GOPAL THROLUIGH HIS LEGAL HEIRS -
JAJSMT. ISHA GOPAL WiD 3H. PANKAS KUMAR Rio = X-1T0Z, Gali Mo 16,
Rajgarh Colomy, Gandhi Magar, Dalhi-110051 Alse at: ¥4, South Anarkall Exba,
Krshna Magar, Defi-11 0055 Rfo = X-2216, Raghubar Pura Mo 1, Mahila Colony
Gandhi Magar, Delbi-110031 Also at : X226, Main Road Raghubar Pura-2,
Gandhi Ms.lar. Lielh 3(B) SMT. REENA GOPAL WD SH. RAKESH GOPAL R -
1884, Firss Floar, GaliMae 11, Ragarh Exi, Gandhi Magar, East Dalbi, Delhi-110021 )
4, SMT. REENA GOPAL WO SH. RAKESH GOPAL Rio-1ER3 CGali Mo 11, East - Gali, West - Othar's Proparty,
Rajgarh Exl. Eandhi Nagar. East Deth, Dalhi-110031 Marth : Othar's Froperty, South 2 Gali

06122023
F%.12.79,193/-

Firet Floos, Portion of Bulll-up Propesty
baaring Mo M ERA (Farl], massurmg
area 50 2q¥ds ie 41.8 Sqblirs,
cowered area 41,8 Sq Mirs., consisting
of its whioba of structure built theraon,
fitted with alectricity and Tap-\Water
connectang alorgwith the concarmsad
maters, uplo the axlend of cailing level,
wilh common enlrance, siairs,
passage akngwith the nghts 1o use
tha roof of Top fioor only for instafation
& maintanance of watar tank & TV,
Antanna, out of Bhasta Mo 554 18-T8,
siluated in he abadi of Gali No. 11,
Rajgarh Exlensian=ll, in ihe ares of
Village Ghondli llaga Shahdara,
Dralhi-11031 and bounded as urdar ;-

The above mentioned Borroweraice-borrowens are adwisaed (1) te coliact the arignal notice from the urdarsigned for more and complate details
and {2} to pay the balance owstanding amount alongwith interast and cost ele. within 80 days from the date of nofice referred to above (o avied
furtharactionwosar ihe SARFAES! AL,

Dated: 071272023, Flace: NEW DELHI

e] punjab national bank

-..the name you can BANK upon !

[Aiod Oriental Bank of Commerce () United Bank of India | Cirdle Office, 1-2, Raghunath Nagar, M.G Raod, Agra

Demand Notice

All of you the under mentioned paries are heraby informed that the bank has initiated proceedings against each
of you under the SARFAES] Act and the notice u's 13() of the Act sent to each of you separately by speed post
dated below mentionad date but the notice was redeamed un-served. Hence each of you ane hereby called upon
o take notice 1o pay [ointly and severaly the outstanding amount, as detailed balow, within 60 days from the dalte
of this publication falling which bank will proceed agalnst the below mentioned properties us 13(4) of the said Act
Neadless to mention that this nobice s addressed (o you without prejudice to any other remedy available to the
bank The borrowers & guarantors in particular and public in generalis hereby cautioned not to deal with the
property mentioned below and any dealing with these properties will be sulbject to the charge of Punjab Mational
Bank for tha amounis and interas! thareon

AUTHORISED OFFICER, SAVE HOUSING FINANCE LIMITED)|

Demand Notice Date and|
Over Due

Mame of the Account

/Borrower/ Guarantors Detail of Secured Security

Damand nobcs
Date 28.11.2023
tha Amount Duas
Amount o Bank
a2 on J0.09.2023

i Rs. 24,39 482/-
[Rupeas Twenly

Four Lac Thirty
Nine Thousand
Four Hundrsd

Eighty two Only)
# Intt. & Other
admissibila
Chames

1. Smi. Renu Lata Sharma Wio Sanjay Sharma (Borrower
and Morigagear), 1. Addrass-H. Mo, 64, Naw ldgah Colony
Agra

2. Smi. Renu Latn Sharma Wio :_'-..l|r||.1l,. Sharma ang
{Borrowar and Morigager), Addresa-Flol Mo, 15, khasra Mo
58 Kripa Kunj| Colony Mauga Chameoll, Disiy. Agra

1. Shri '::i.|.|||.'|'5,- Sharma Sa Shn Mahendra Sharma
(Guarantor) Addreas- Plol Mo, 15, khasra No, 56 Kripa Hunj
Colony Mauza Chamroll, Distt. Agra

4 Shr Vinay Kumar Srivatava S/o Shri Panna Lal Srivastava
{Guaranior), Addrass- H.No. 65/150, Shiv Nagar, Jagner
Road, Agra

5. 5hr Vinay Kumar Srivatava S/o Shn Panna Lal Srivastava
{Guarantor), Address- Primary School, Nagla Kakrari, Block
Baroli Ahaer, Agra

Equitable Mortgage ol
Hasdenbal n the NMama of
amil. Renu Lata Sharma Wio
sanay sShama siluated al
Plot No. 15, khasra MNo, 58
Krnpa Kunj Colony Mauza
Chamruli, Distt. Agra , Area :-
138,76 Sgm.. Boundaries:-
On the East by: Other Land
On the West by: Rasta 7.5 M
& Exit, On the North by: Plol
MNo.14, On the South by: Flol

Branch-M.G. Ruad,.ﬁ.ira No.16

ADITYA BIRLA FINANCE LIMITED

Registerad Office: Indian Rayon Compound, Veraval, Gujarat - 362266,
Corporate Office : 10™ Floor R Teck Park, Nirflon Complex, Near Hub Mall,
Goregaon (East), Mumbai-400 063, MH.

AU DN s N O

ADITYA BIRLA
W CAPITAL

ECTING. IWWESTING FIMBMCING AOVISING

Enforcement of Security Interest Act, 2002 read with provise to Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002,
Whereas the Authorized Officer of Aditya Birla Finance Limited / Secured Creditor had taken possession of the following
secured assets pursuant to notice issued under Sec.13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 {SARFAES!) for recovery of the secured debits of the secured craditor, for the dues as mentioned herein
below with further charges and cost thereon from the following Borrowers and Co-Borrowers. Notice is hereby given to the public
in general and in particular to the Borrowers and Co-Borrowers that e-auction of the following property for realization of the debts
due to the Aditya Birla Finance Limited will be held on "As is where is’ "As is what is” and “"Whatever there is" basis.

DATE & TIME OF E-AUCTION : 25.12.2023, BETWEEN 11:00 A. M. TO 01:00 P. M.

LAST DATE OF RECEIPT OF KYC & EARNETS MONEY DEPOSIT (EMD) : 23.12,2023

Earnest Money Demsand Notice
5t Description of Praperties / Reserve Price
Ing Name of the Borrowers & Co-Berrowers carursd aseis and Bata o) ioa (in?) Depesit (EMD) (inT) / | Date and Total Amt.
Incremental Value {in¥)
1. M5, liwan Electrical Industries : 6,40,0:00/-
Through s Proprietr $h. Vikramgedi | © oo & Parcel of Praperty No. (Rs.SixLakh | 17062022
: 3 1110073-0/2, Old Moo %903, Khasra
2. 5h. Vikram Bedi, No. 351 & 355 Village Baharour Forty Thousand | 89,65,088,-
$/0/W/H, Sh. Harbhajan Bedi R Gml?hpark IIIE . [64.00,000/- Only), (Rs. Eighty
3. 5h. Siddharath Badi, o : =430 (Rs. Sixty f fine Lakh Sixty|
] Shahdara, New Delhi-1ID 032, And i
S/D/W/H. She Vikram Bedi . | Four Lakh 25,000/- Five Thousand
- Bounded by : -East : 10 ft. Gali; ; s o
4, Ms, Alka Bedi, Only). | (Rs. Twenty Five |& Eighty-Eight
: “West :- Other Property; -North
S/D/W/H. Sh. Vikram Bedi s s e Thousand Only) |Only) Due as on
LOAM ASC. NQ. : RBFLNDOSEDO00131163 & i:'ﬁ:} i [PUE;;!::NSQEHUIH} 16.06.2022
ABFLNDBSRO00AI3NES i

For detailed terms and conditions of the sale, please refer to the link provided in Aditya Birla Finance Limited / Secured Creditor's
website i.e. hitps://personalfinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-act.aspi.
Contact Nos: Aditya Birla Finance Limited, Authorized Ofticer - (1) Mr.  Mukesh Kumar Choudhary
(mukesh.chondhary@adityabirlacapital.com) M. No, 9343976618 / 9004266300 You may also visit nearest branch or contact
ADITYA BIRLA OFFICIALS 1) Mohit Sharma : mohit.Sharmal5@adityabirlacapital.com - M. No. 9673913955 3) Mr. Ved
Prakash Mishra (vedprakash.mishra@adityabiriacapitalcom) Mab. No. 9004026790

Sd/-

Place : Mew Dalhi Authorised Officer

Date : 07122023 ADITYA BIRLA FINANCE LIMITED

financi“.ep'.in .. .

New Delhi

FORM MO, IMC-26
[Pursuznt ta Rule 30 of Compankes (Incorporation) Aules 2014)

Advertisement 1o e published in Newspaper Tor the change in Registered Ofice of the
Company from ane state o anoiber

BEFORE THE CENTRAL GOYERNMENT
HORTHERM REGION BENCH, DELHI

In the: matter of Sub-Seclion 4 of Section 13 of the Companies Act 2013 and Clause (a) of
Sulb-Section (5] of Aule 30 of the Companies (ncorporation) Aules 2014

AND

In khe matier of 2an Cargo Movers Private Limited hawing (ts Registered Office at AG - 50,
Sanjay Gandhi Transport Nagar G.T. Karnal Road, Mew Delhi 110042, India.

holice & ereby ghven o General Public that the Company proposes 1o make an appicatien 1 he
Central Government under saction 13 of the Companies Ack 2013, seaking confimation of Alleration of
Memorandum of Companias af the Comparny in teems of Special Resoition passed at the Extra ceinany
Genaral Meeting held an Monday, 4° Decamioer, 2023 to angbls the Company to changa its Registarad
[lica from “Wadional Capstal Territory of Delhi” i “Stabe of Maharashira™

Any person whase ingaresi is lkedy tobe affected by the proposed change, may oeliver esthar on MCA
portal {wesw.mca gowin) by filing investor complaint form ar causs o be deliver or sand by registerad
peet of hishar objections supported by an affidavil =tating the ralues af hisher imarasl and ground of
appasition 1o e Regional Dirsclor al tha Addrass Regsonal Directar, Marihern Region, B-2 Wing,
ind Moor, PL Deendayal Antyodaya Bhawan, 2nd loor, 0G0 Comphex, New Delhi = 110003,
Intliia, within 14 Days of date of publication of $his natics with & copy % the spplicant company &t its
reqisienad office at the address mentioned below;

Address of The Registersd Office: AG - B0, Sanjay Gandhl Transport Nagar G.T, Kamal Road,
New Deltd 110042, India.

For ZEN CARGD MOVERS PRIVATE LIMITED

Sd-

Vlvek Agarwala

Director Placa: New Delhi
DiN: rEB3a2aT Date; 612.2023

Registered Oifice: HOFC Bank House,

—_
| . | HDFC BANK Senapati Bapat Marg, Lowar Parel {Weast),

We understand your world Mumbai - 400 013 and having one of its office as

Retail Portfolio Management at HOFC Bank Ltd, 1si Floor, 1-Think Techno Campus,
Kanjurmarg (East) Mumbsai — 400042,

SALE INTIMATION AND PUBLIC NOTICE FOR SALE
OF SECURITIES PLEDGED TO HDFC BANK LTD.

The below mentioned Borrowers of HDFC Bank Lid. {the “Bank™] are hereby notified
regarding the sale of securties pledged fo the Bank, for avading credit facilifies in the
nalure of LoanOverdraft Against Securilies

Due to persistent defawlt by the Borrowers in making repayment of the outstanding dues as
per agreed |oan terms, the below loan accounts are m delinquent status. The Bank has
issued mulliphe nolices o these Bomowers, including the final sale nolice on the below-
mentioned daie whereby, Bank had inwoked the pledge and provided 7 days' time 1o the
Borrower to repay the entire outstanding dues in the below accounts, failing which, Bank
would be al liberty to sell the pledged securities without issuing further notice in this regard.
The Borrowers have neglected and failed ko make due repayments, therefore, Bank in
exercise of ts nghts under the loan agreement as a pledges has decided fo sell / dispose
off the: Securties on or afler 14" Dec 2023 for recovering the duss owed by the Borrowers
i ther Bank. The Bormowers ara, also, notified that, if at any tima, the value of the pladged
sacurities falls further due fo volatility i the stock market io create further deficiency in the
margin reguirement then Bank shall at its discretion sell the pledged security within one (1)
calendar day, without any further notice in this regard. The Bormower(s) shall ramain liable
to the Bank for repeyment of any remaining outsianding amount, post adjustment of the
procesds from sale of pledged securities

s Loan Qutstanding (| Date
HE Account Borrower's Mame Amtnunt ason of S.EFE
1 Number 04" Dec 2023| Motice
T | ERXXEST0 | NIRANATAN KLUMAR 205771 |ME-Dec-23
2 | KXNN5E0 | SANJOY SUTRADHAR 111,563 .92 |(4-Dac-23
3| EXMNESER | VIPIN ELUMARE GUPTA 1,49,000.00 (04-Dac-23
Date: 07.12.2023 Sdl-
Place : DELHI + HARYANA HDFC BANK LTD.

CAN FIN HOMES LTD.|

DDA Buildimg, 15t Floar, Near Paras Cinema, Nehru Place,

.-'"m"- =i

Eﬂ!’?ﬂﬁ@. New Delhi-110019
R E— Ph.: 011-26435815, 2643023, 011-26487529, 7625079108
Emall; delhi@ecaniinhomes.com CIN : LAS110KA198TPLCOOEGS

APPENDIX- IV-A [See proviso to rule 8 (B)]
Sale notice for sale of immovable properties

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

NOTICE is hereby given to the public in general and in particular o the Bomrower {s) and
Guaranior (5) that the below described immovalde property morlgaged/charged (o the
Secured Credifor, the physical possession of which has been taken by the Authorized
Officer of Can Fin Homes Lid., New Delhi Branch, will be sold by holding e-aucton on “As
is where is", “As is what is", and "Whatever there is" on 11.01.2024, for recovery of
Rs. B2 83,328/ (Rupeas Exghty Two Lakh Eighty Three Thousand Three Hundrad
Twenty Eight Only due o Can Fin Homes Lid. from Mr. Vishnu Dutt Sharma and Mrs,
Vimal Sharma (Borrowers) as on 05.12.2023, togethar with further interest and othar
charges thereon, The resarve price will be Rs, 35,00 000/-{(Rupees Thirty Five Lakh
Only) and the eamest money ceposit will be Rs.3,50,0008- [(Rupees Three Lakh Fifty
Thousand Only)

Description of immovable property
House No. 16, Ground Floor, Khasra No-865/63/4, Village-karkardooma, Near
Central Bank, Mew Delhi-92 Boundaries;- East: Road West: Property No.15 North:
Road South: Remaining portion of same property
Known encumbrances, if any- NIL
The detailed terms and conditions of the zale are provided in the official website of Can Fin
Homes Lid., (htips:iwww.canfinhomes.com!SearchAuchon.aspx)
Link for participating in e-auction : www.bankeauctionwizard.com

Date : 06.12.2023 Authorized Officer
Place : New Delhi Can Fin Homes Lid.

.
FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
KRSNA HOME PRODUCTS PRIVATE LIMITED

OFERATING IN OTHER FABRICATED METAL PRODUCTS RELATED TO
HOUSEHOLD ARTICLES MANUFACTURING AT DELHI

{Uneber sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy
Board of India (Insalvency Resolution Precess for Corporate Persons) Regulations, 20016)

: HE!.E\’#HT_FH.HTIEULARS

.| Mame of the corporate debtor #rena Homea Products Private Limited
along with PANCINSLLP Mo. CIM: U280 E 2 APTC2ESEE

PAN: AAFCE3490R
| G-11, Znd Floor, Green Park Extension, South

Wast Dalhl, Meave Delhi, Delhl, adia - 110018
| Mat snvailable

ualhl

.| Address of the registerad office

URL o wiskesite
.| Detaits of place Whera masity
| of fiwad anaats are loocahed
Instafed capacity of main
| products/ sendces

o Duantity and walue of main grodecis’

| services sold in kst financial year |

.| Mwmber of ermgloyaess workmen ML

.| Further detaiks including last available | Details can be saught by email 1o Deemed
financial statemants (with schedulas] | Resolution Professional at
o DD VEErE, lists of credstors, nelewvant HfEI'IE.EIIl'.Iﬁ'gI'I"all.M'I'I
dates for subsequent avems of the

| I:I"IZIEBE-_E- am avadiabia at: :

2 Ell,gjl.'li"t.:."ll:ll' resciition applcanis
wnher saction 254 2 h) of thes Code &
ayallabke at

.l Last data for recaiph of Sspression
[ate of msue of provisional st of
[:I:'L'IE‘:FII'-.":':Ii'-.!E rag| Ll H[':Fllil':ﬁlllﬂ

| Lavst darte for submission of objections
1o prosesional list

1] Dane of ssue of Minal list of
prospectnee resolution applicants

.. Cate of msue of infonmaton
memarandurn, evahsation malix
and raquest for resclition plars
o prospective resolution apphicanis

1 Last dite B .‘;I,.l':llrli!i.‘;f:(lll al
| resolution plans
J Pracags email id to submit EOQI

| Mo infoermation avadable

| Mo information avadable

| Deatails can bha 5-l:l|.|,g_|'||: Ly el b Deamad
Resodution Professional at
Hrana.tlrpﬁiﬁgrrall.-:::m
27-12-2023

| D6-01-2024

| 11-01-2024

| 20-01-2024

= e

26022024

krana.cirpigrmail com

5d/-

Chetan Gupta

Deamed Resoluticn Professional of Krona Home Products Private Limited

IBBI Reg. No: IBEIAPA-QOZAP-NOLLGE 202 1-2022/ 13250

Regd. Address: E04-G05, PP Cily Cenlne,

Date ; (6- 12- 2023 Road Mo, 44, Pitampura, Delind, New Delhi 11003
3 | . » Nl a b 1 51 ..F' "'- '.

e

"IMPORTANT"

Whilst care Is taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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webiifinsied from provises page.

discrationary basis (the “Anchor Investor Portion™). One-third of the Anchor Invastor Portion shall be reserved for domestic Mutual Funds, subject to valid Bids being received  and Certain Corporafe Matfers™ on page 237 of the RHP. The Mamorandum of Association of our Company is a material document for inspection in refation to the Offer. For
from the domesfic Mutual Funds at or above the price ai which allocation is made o Anchor Investors ["Anchor Investor Allocation Price™) in accordance with the SEBI ICOR  further details, please see the section titied "Mafenal Contracts and Documents for inspeciion” on page 434 of the RHP

Fegulations. In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added fo the QIB Portion (other than Anchor  Liability of the members of our Company: Limited by shares

Investor Portion) (“Net QIB Portion"). Further, 5% of the Mel QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only, and the remainder ofthe Net  Amount of share capital of our Company and Capital structure: As on the dale of the RHP, the authorised share capital of the Company is T 700,000,000 divided inlo
(B Portion shall be available for allocation on a proportionate basis to all Q1Bs, including Mutual Funds, subject to valid Bids being received ator above the Offer Price. Howevar, it 70,000,000 Equity Shares of face value T 10 each, The issued, subscribed and paid-up share capital of the Company is ¥ 562, 502,180 divided into 56,250,218 Equity Shares
the aggregate demand from Mubwal Funds is less than 5% of the Net QIB Porion, the batance Equity Shares avadable for allocation in the Mutual Fund Portion will be added fothe  of face value ¥ 10 each, For detalls, please see the section litled *Capilal Structure” on page 87 of the RHP

remaining Net QIB Porbion for proportonate allocation to QiBs. Further, (a) ned more than 15% of the Net Offer shall be available for allecation to Nen-Instdutional Bidders (“NMon-  Names of signatories to the Memorandum of Association of our Company and the number of Equity Shares subscribed by them: The initial signatories 1o the
Institutional Portion™) {out of which one-third of the Non-Institulional Portion shall be reserved for Bidders with Bids exceeding 0,20 million up 1o 31.00million and two-thirds of the - Memorandum of Association of our Company are Santosh Rasiklal Raveshia who subscribed to 6,600 Equity Shares and Ritesh Shankarial Mundhra who subscribed fo 3,400
Mon-Institutional Portion shall be reserved for Biddars with Bids exceeding $1.00 millkon) and under-subscription in either of these two sub-catagories of the Non-Institutional Portion  Equity Shares. For details of the share capital history and capital structure of our Company, please see the section titled "Capital Structure "on page B7 of the RHP.

ray be allocated to Bidders in the other sub-category of the Non-Institutional Portion in accordance with the SEBIICOR Regulations, subject 1o valid Bids being received at orabove  Listing: The Equity Shares offered through the Red Herming Prospectus, are propased to be listed an the Stock Exchanges. Qur Company has received ‘in-principle’ approvals
the Crffer Price); and (b) not more than 10% of the Net Offer shall be available for allocation to Retail Individual Bidders (*Retail Portion") in accordance with the SEBI ICDR  from BSE and NSE for the listing of the Equity Shares pursuant 1o letters each dated October 11, 2023, For the purposes of the Offer, the Designated Stock Exchange shall be
Reegulations, subject to valid Bids being received from them at or above the Offer Price. All potential Bidders, other than Anchor Investors, are mandatorily reguired to participatein -~ BSE. A copy of the Red Herring Prospectus has been filed and the Prospecius shall be filed with the RoC in accordance with Sections 26(4) and 32 of the Companies Act, 2013.
the Ofer through the Application Supported by Blocked Amount ["ASBA™) procass by providing delails of their respectve ASBA Account (as defined hersinafter) and UP| IDincase  For details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus until the Bid/Offer Closing Date, see the saction fitled
of UP| Bidders (defined hareinafter), which will be blocked by the Self Cerlified Syndicate Banks ("SCSBs"| or the Sponsor Bank(s), as the case may be, 1o the extent of their  “Material Contracts and Documents for Inspection” on page 484 of the RHP.

respective Bid Amounts. Anchor Investors are not permitied fo paricipate in the Anchor Inwesior Portion through the ASBA process. For details, see the section fifled “Ofer  Disclaimer Clause of the Securities and Exchange Board of India (“SEBI"): SEEI only gives itz cbservabions on the offer documenis and this does not constibiie approval of
Procedure on page 433 of the RHP, gither the Orffer or the specified securities or the offer document. The investors are advised to refer to page 408 and 404 of the RHP for the ful tzxt of the disclaimer clause of SEBI.
Bidders/ Applicants should ensure that DP ID, PAN, Client ID and UPI ID (for UPI| Bidders bidding through the UP| Mechanism) are correctly filled in the Bid cum  Disclaimer Clause of NSE : ILis o be distinelly understood that the permission given by NSE should notin any way be deemed or construed that the Offer Document has been
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client 1D available in the Depository  cleared or approved by NSE nor doas it certify the correciness or completeness of any of the contents of the Offer Document. The investors are advised to refer to page 411 of
database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders! Applicants should ensure that the beneficiary account provided inthe Bidcum  the RHP for the full text of the disclaimer clause of NSE

Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DF ID, Client ID and UPI ID (for UP1 Bidders bidding through the UPI  Disclaimer Clause of BSE (Designated Stock Exchange] : I1is to be distinclly understond that the permission given by BSE should not in any way be deemed or construed
Mechanism) as provided in the Bid cum Application Form, the BidderiApplicant may be deemed to have authorised the Depositories to provide to the Registrarto  that the RHP has been cleared or approved by BSE nor does it cartify the correctness or completeness of any of the contents of the RHP. The investors are advised 1o refer to
the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories, These Demographic Details may be used, page 471 of the RHP for the full text of the disclaimer clause of BSE.

among other things, for giving Allotment Advice or unblocking of ASEA Account or for other correspendence(s) related to the Offer. Bidders/Applicants are  General Risk: Invesiments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take
advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any delay  the risk of loging their enfire investment, Investors are advised to read the risk factors carefully before 1aking an investment decision in the Qffer. For taking an investment
resulting from failure to update the Demographic Details would be at the Bidders'/Applicants’ sole risk. Investors must ensure that their PAN is linked with Aadhaar  decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have not been recommendad
and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021, read with press release dated September 17, 2021, or approved by the SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is invited to the
Contents of the Memarandum of Assoclation of our Company as regards Its objects: For information on the main objacts of our Company, please see the section “History  seclion titled “Risk Factors”on page 32 of the RHP

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER Company Secretary and Compliance Officer

. Mitesh Padia
1 JM FINANCIAL [0 BNP PARIBAS EDIIFL securimiEs LINK Intime Plot No. 117, 52 Hector Expansion Avea, GLD.C.

Umbergaon Gujarat = 396 171, India.

JM Financial Limited BNP Paribas ICICI Securities Limited WFL Securities Limited Link Intime India Private Limited Telephone: +31 74348 53445

7" Floor, Cnergy, Appasaheb Marathe Marg, 1 Morth Avenue, Maker Maxity, Bandra-Kurla Complex. | ICICI Venture House. Appasaheb Marathe Marg, 24" Floor, One Lodha Place, Senapati Bapat Marg C-101, 1°Floor, 247 Park, L.B.S. Marg, Vikhroli (West), | E-mall: in@domsindia.com

Prabhadevi, Mumbai - 405 025, Maharashira, India Bandra (E), Mumbai — 400 051, Maharashira, India Prabhadevi, Mumbai - 400 025, Maharashtra, India Lower Parel (West), Mumbai - 400 013, Mumbai — 400 083, Maharashtra, India Investors may contact the Company Secrelary and
Telephone: +51 22 6630 3030 Telephone: +91 22 3370 4000 Telephone: +81 22 6607 7100 Maharaghira, India Telephone: +91 810 817 4344 Compliance Officer or the Registrar 1o the Offer in case
E-mail: doms.ipo@jmfl.com E-mail: di.doms.ipoe@bnpparibas.com E-mail: doms.ipodicicisecuritias.com Telephone: +91 22 4646 4728 E-mail: domsind.ipoi@linkintime.co.in Flf any pre-Offer or post-Offer related grievances
Investor grievance E-mail; grievance. ibdi@imfl.com Investor grievance E-mail; Investor grievance E-mail: E-mail : doms.ipoi@iificap.com Investor grievance E-mail: including non-receipt of ketters of Allatment, non-credit
Website: www mil.com indiainvestors. care@asia, bnpparibas.com customercars@iccisecuntias.com Investor grievance E-mail ; ig.ib@iiflcap.com domsind.ipo@linkintime. co.in of Mlmfﬂ Equity Sharﬁse}n E;'E :35':'9':1”9 hE"E'ﬁ.m;’"{
Contact person: Praches Dhun Website: www bnppanibas.colin Website: waww iciclsecurities, com Website: www.ifllcap.com Website: weaw linkintime.con ?fr:d“:"h%”;gggﬂi? ﬁ:ﬂd&unet-: F—F.;f gilnﬂmﬁ;ﬁé:g: i
SEEI registration number: INMO00010361 Contact person: Piyush Ramchandani Contact persen: Namrata Ravasia | Harsh Thakkar Contact persen : Yogesh Malpani / Pawan Kumar Jain | Contact person: Shanti Gopalkrishnan queries and for redressal -::-'T-:nn‘mlainbs Irvestors may

SEBI Registration number: INMO00011534 SEBI registration number: INM0OO0011179 SEBI Registration number : INMOOOD 10940 SEBI registration number: INROO0004058 alsowrite bo the BRLMs.

AVAILABILITY OF THE RHP: Investors are advised to refer to the RHF and the section tiled “Risk Facfors” on page 32 of the RHP, before applying in the Offer. A copy of the RHF shall be available on website of SEBI at www. sebi.gov.in, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of india Limited at www.bseindia.com and
wiww.nseindia.com, respectively, and the the website of the Company at www.domaindia.com and tha websites of the Book Running Lead Managers ["BRLMs"), i.e. JM Financial Limitad, BNP Paribas, ICICI Securities Limited and lIFL Securities Limitad af waww.jmfl.com, www.bnpparibas.co.in, www.icicisecurities.com and www.iiflcap.com, respactively and on
the websites of BSE and NSE at www.bseindia.com and www.nasindia.com, respectively
AVAILABILITY OF BID CUM APPLICATION FORMS: 2id cum Application Forms can be cbiained from the Registered Office of DOMS INDUSTRIES LIMITED, Telephone: #31 72348 33445 BRLMs : JM Financial Limited, Telephone: +31 22 6630 3030, BNP Paribas, Telephone: +91 22 23704000, ICIC] Securities Limited, Telephone: +51 22 6307 7100
and IIFL Securities Limited, Telephone: +81 22 4645 4728; Syndicate Member: JM Financial Services Limited, Telephone; +91 22 6136 3400 and Sharekhan Limited, Telephone: +81 22 6750 2000 and at the sskact locations of the Sub-syndicale Members (25 given below), SCSBs, Registerad Brokers, RTAs and CDPs participating in the Offer, ASBA
Forms will also be avalable on the websites of BSE and MSE and the Designated Branches of SCSEs, the listofwhich is available at websites of the Stock Exchanges and SEBL
Sub-Syndicate Members: Almondz Global Securities Lid, Anand Rathi Share & Stock Brokers Lbd, Axis Capital Lid, Centrum Broking Ltd, Centrum Wealth Management Ltd, Choice Equity Broking Private Limited, DB{International) Stock Brokers Lid, Eurekha Stock & Share Brokers Lid, Globe Capital Markets Lid, HDFC Securilies Limifed, IDBI Capital Markets
and Securities Ltd, JM Financial Services Limited, Jobanputra Fiscal Services Pvt. Lid, KIMC Capital Markets Ltd, Kotak Securifies Limited, LKP Securities Limited, Inventure Growth & Securities Lid, Moti#al Oswal Financial Services Limited, Mirmal Bang Securities Py Lid., Nuvama Wealth Management Ltd, Prabhudas Lilladher Pyvi Limited, Pravin Ratilal Share &
Stock Brokers Lid, Religares Broking Lid., RR Equity Brokers Pyl Lid, 3BICAP Securities Lid, Sharekhan Lid, SMC Global Securities Lid, 53 Corporate Securilies Lid, $landard Chartered Securties Limited, Sushdl Financial Services Pyl LI, Systemalix Shares and Stocks (India ) Limited, Tradebulls Securities Private Limited and Yes Securities (India) Limited
Escrow Collection Bank and Refund Bank ; HOFC Bank Limited
Public Offer Account Bank : Axis Bank Limited, + 3ponsor Banks: HOFC Bank Limited and Axis Bank Limited
All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed tothem in the RHP.
For DOMS INDUSTRIES LIMITED
On behalf of the Board of Directors

S
Place; Umbergaon, Gujarat Mitesh Padia
Date: Dacember 6, 2023 Cornpany Secratany and Compliance Officer

DOMS INDUSTRIES LIMITED is proposing, subject 1o the receipt of requisite approvals. markel conditions and alher considerations, lo undartake an inlial public offering of its Equily Shares and has filad the RHP dated Decamber 02, 2023 with RoC. The RHP is avalable on the website of SEBI at www sebi govin, websites of the Stock Exchanges i.e. BSE Limited
and Wational Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com, respeciively, the websile of the Company at www domsindia.com and the websites of the Book Running Lead Managers ("BRLMs’), i.e. JM Financial Limited, BNP Paribas, ICICI Securities Limited and IIFL Securities Limited at www jmil.com, www_bnppanibas.con,
www.iccisecurities.com and www.iflcap.com, respectively. Any potential imvestors should note that investment in equity shares involves a high degree of risk and for details relating to such risk, please see the section titled ‘Risk Factors’on page 32 of the RHP. Potential investors should not raly on the Draft Red Herring Prospectus filed with SEBI for making any
invesiment decision and instead showld place reliancs on the KHP.

The Equity Sharas have not been and will not be regesterad under the LS, Securities Act of 1833 {the “U.S. Securibies Act) or any state securibes laws in the United States, and unless soreqistered, and may nol be offerad or soid within the Unted States, except pursuant 1o an exarmplion from, orin a transaction not subject 1o, the ragistration requiremeants of the LS, Securities
Actand applicable LS, state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States n “offshore transactions” as defined imand in relianca on Reguiation 5 and the applicabée laws of each prsdichions where such offers and sales are made. Therewill be no publicoffering of the Equity Shares in the United States

Aulfacoors 4|':|I_"I

EGEICC TOT §. SMEUTAi-26 . I O s : -
Syageret 11 - w3t S HY Syl -25u T ST as RN g aa cafdd @ Rt @Y snden
TS ga i A WA A GO & | | 9w weisteR geer sRefie® @eer DNBS (PD)CC No. S SR, 2013, F HRT 13 7 AR (4)
et fEare sl offer stema dré (fFaw wigsan) faw, 206 F Bffam e &aea | | Silinlh ﬁqmmmlﬁﬂw' . ... AT ] 11/02.01/99-2000  fafr 15 mﬁw, RURER S DNBS ql o (FTE) ﬁmm?«ﬁ 2014 % from 30 % 39-Frem (5) Elﬂﬁ Eﬂ?-ﬁ Iz © LRI
mﬁﬂm FTaTeE T T, (PD)CC No. 12/02.01/99-2000 fifr 13 SHadt, 2000 T weifere & elist (T) & wm #
YeraTse 5} IR e rede faiffies & Raurs B e i s 8 & v, T8 e % T & 7o T WHER 4. DNBS (PD)CC No. 63/02.002/2005- am femer g2 wHismedit)
?;' ferero =y mﬁ siferfea, 2:?; 3 ﬂ*f';TT *'jﬁ 06 fafr 24 <Medl, 2006 e DNBS (PD)CC No. g %;?ﬁ ?ﬁgﬁ Wﬁm “ﬁgjf m -0, e, wewh |y e gfigr o # Hﬁ?’ﬂﬂ: eﬁr‘ﬂtﬁ 24 9% gl O
: . Y7 Ot |'1=‘..|1—|:|=[ frrar 14T ) , ~110019 , AR,

1, |Fria v &1 Am AereiTee 5 W ofeH WIgde s e an ,ﬁ I 82/03.02.02/2006-07 fabi 27 srger, 2006 Tt DNBR (PDICCY | o S e e o # o v Freh” afeon vt 3 | | 100 AN, AR 754, Well 4. 4/5, 9@ WOR, foeed, ||
2. (e e & S A e |09/a0000 No. 065/03.10.001/2015-16 i 09 Sem, 201 a1 e | e ot o o a5 ez v | UBGITSITY WAT 226 /2019, €T 382 / 34 AT, qferer ofram
™3 (oI BT aua Boveg .?%?'ﬁﬁﬁﬁﬁp - ﬁqﬁcmﬁ‘lﬁéﬁ H T A I el Tl % erguer # RN eREEe] | w smifm wmeme s & wie fR A ER S & deten w WYY, foroell, & 309 Sve-T" a9 A & (a HeE & T ﬁﬁ,

SR 2 2 | ' (CIN: U72200DL200SPLCA36708) | | oo, o S, 1956 & it el Tegr, feeel &1 ST | et & sfterd #1563 e et s, 2013 91 a0 133 im0 00 9 | oy B st g v wyrdY faet 71 et & amee ot e fowga e
! o sk ado it !?r forTee g o |, U74899DL1982PLC055151 fifer s Seirg, 1982| | 75 0w (&6fr fers, 3t &, e s Hrerr) 3 Wt e #i2  wee 3 ' o]
4, |fmriaa ey &t fnfig oeas |UT3100D0L2000PTC 206820 (TR S [T ERTIT - 10, S e, 3 | . : FE fam 1 & % 9% Eilil'a?ﬁ g Fed), e T ver a "ﬁ
|19 [ e o, 79 Redi-110041 52 o g | T @ dofihd et qen vt dofigd e 606 it frdlf | . _ 2L 4 :
s e e qEan S 0041 . . . N | Fh 25 sfpa e T vt aRad @ At e ot e vk A | TS w9 afifE @ Fi‘:an e A e ol (e e ve.tp
el e = e o B R e L wrs| | 9, TS AL 44, WaAqa, € fSeeli-110034 # § 9 ARG Rerd o 2, A TRAT-21 9 (www.mea.gov.in) TR FRIvE Risrrd o afed w arerd] wed), WY & T R I:Ef' T AT 3 e EITI;L
= sfeTETer| & it o 4417/7, 38R 5 eREps, f e, TR AT e o e e e 2 | | g Ry doheror g ©.B14.01323 R 28 ReawR, 1998 S| | v S it dsfig srter & smives e ) vae v 9 % we v g i : J 7 Al
s v gt (G2 e e o e | 72 e, Eeef, wia, noooz g ] FEE FEEd & o afEE | | e e g, % dest # ) affe FRoN @ wieEw sreffad 3R] | SR @ Rl E (14) e felf & i s R # wh qen s & ol ) AR forgT @1 8) |
3 E}aﬁr@?ﬁw;ﬁmw 2012023 ) sy, 2013 AT 14 @ S| | 5 ot g 21 % e o @ ?@Wﬂggﬁmméﬂ%ﬂﬁ?ﬂ“mfiiéﬁé U FHE FIN SEMEUT W WRI 8 W 9 AMgm P 9%
7. |Fmfva o ofiaemeT s JUN2023 (HIGH 04122023 B qud F:; I :a{?ﬁ ﬂﬁ :?1 cF- ﬁ?ﬂ :E 13?: ®) At S T, A & T TR @ S 23 T, 2020 P | 01124366039 1 M rd north@mea.gov.in TR ST F 1 S AT A A o], 7 AR 224 2019, & o
Eo L T2R1 04, : AR @ T w @ fd awe @) S R 5 T S T ) T S S0 7,93,990 SR drd] | w4 gf’éﬁﬂ{ T IR, Foreel, & arien =) S & fth a% g9 -{rwl
Ll WA W @ [T 08 AEY, 2023 (92.92%) & WO 3 FIeT @ IR e A AR E 1T A Fw & R | @ WHE AT AT He 9w oRaTE 1 SR 99 & B [99TF 05.01.2024
B, |frewres @ w0 o Eemen deer (g s AT TR AE T | i e PP & i T ¥ & 3 wqw = e Wi WY | o ) e B B
a5 A 3 sl He Regn.No-1BBI/IPA-00N/P-PO0303/ AT S TR TR T mEE s | T8, ¥, @ FAR T SR - : )
0. |GIRHEHTIE @1 &8 A UStEvI gl | | 227, 1Re] iehed, GIangy, feeelt-10034 | | . o o - R 2023 BRT SIferE T SMehaTd ER R T ¥ S A G | o v et B 07669513 g e
i gﬂaﬁ- i i) G O T 1 MR £ o W T O 1 » ¥ e & f
; guptashrutica@gmail.com B e e Nl e i YRR <k 3T | TETTY EVEITET — 03
10, |OEAeE BT AR & imegar | 227, amel ﬁ'r.'h_cFI' W,ﬁﬁ-j1ﬂﬂiﬂ B . g B e @) O A R B RS 1 e wiehta 3 for Fewrent whi Ry OPHA018ISWI2023 afrareT BEE FE
T e el metaliteliquidation@gmail.com gL 3. forn & stofq St T TW H 17.05.2016 T A G YA AT
- Arafe] FAEAA H Teeld we w7 o (Court Matter) e |

1\ |craf &t wegd o Bt tam e (03012023 a7 e/ e 4 amee o, e wEe 8| 13.12.2019 H Frgert o 101 1 SEltené 3 16 SR, 2023 aﬁ?ﬁ ‘

e Fi v & s Yartien dueAt ol Fegren (72 oetl, Mar-3) ARAtes Ao, 202390 | |y & <iree il 3 v s P, Frgfe =1 sifrerg # foron, ST STt o % SR & el o=
HETEAEE 1 ORIER oTed WIse feifRes o0t feranforarcr HATET Wi 2fE & @ 002 | | qorl) da, wiegi¥e onf saray, §-g| | R PR o o e & s i oo sea % e SPEL SUPREME POWER EQUlPHEHT LIMITED

P (3maal 04.12.2023 28 fefa fiky ram) R, g e, Sfed deare aicign| | TR ® ded ¥ A et &, 9 606, Wl fodt dw, s A 4, Our Company was incorporated as a private lmited company with the name of *Sugreme Power Equipment
REETEE B WE el WIEde (A2 & fRoea 6 3 9l 203 WM T UEA | |y fillall aimidaa ad Reeddlo| | SO, 7 Reee-110034 F feord el & oSl wrert % o w7 Private Limited” under the Companies Act, 1956 vide cartificats of incorporation dated June 21, 2005, issued
AT o .. 10 T2 Joet (R U O A o S8 A0 ST W e 1 Sl a1 ¢ ofE = ﬂ e oy men| | T F vEER @ Rfr § 30 R ¥ fw swE gEm ¥ s by Registrar of Companies, Chennai, bearing CIN U31200TN2005PTCOSE66E, Further, our company was
T TieR S Sotag s HTREs H HRT0T & 81 399 21 W50 BT AT T80 | | et o '“] : 'arf 'ﬂ xi A al | anjanil001 @hotmail.com ® e @t convertad into a Public Limited Company in pursuance of a special resolution passad by the membears of aur

SifaTa B, WRe G Sear e ATLAHI 3, WO A Mo 2T igd S aEa £ oD T PRI ST AT T A W | ! ' Company at the Extra Ordinary General Meeting held on August 31, 2023 & name of our Company changed
S IEH;ITH'LEE] it 1t'll'-'ﬂE‘|'fr| w19, FET T, A e e, | | T 06122023 et fer from Supreme Power Equiprment Private Limited to Supreme Power Equipment Limited & Registrar of

G g (b e e L el 110041 5 A d ) T, U TR Companias, Chennai has issued a new cedificate of incorporation consequent upon comversion dated
f@aie: 07.12.2023 TFHATIE & A7TH T TFTER HAEE & BRI s a /- Septemnber 18 2023, bearing CIN U31 200 TN2005PLCO55666.

21 fEwwil Hait 5T T T=rrwi e vaar | Regd. Off.: 55, SIDCO Industrial Estates, Thirumazhisai, Tinevallur, Poonamaliee, Tamil Nadu, india. 600124

Reg Mo, IBBIAPA-001/1P-POD303,/2017-20N8, 10567 EHIT S Ry Tel: +91 44 26811221 | Fax: N.A. | Website: www.supremepower.in | E-mail; csi@supramepower.in
WeTeTEe B Wy fren mEde faee Brfer-ogizopgs  SYNIEL I (RS ) _ Company Secretary and Compliance Officer: Ms. Priyanka Bansal
& HTHEY A OREATE | | quq . o) SISITS U1 02980735 DIN: 07161793 OUR PROMOTERS: MR. VEE RAJMOHAN & MR. KV PRADEEP KUMAR
ﬁ'”“ ' JoWo  UER  ZINREM mmm-u INITIAL PUBLIC OFFERING UP TO 67.56,000 EQUITY SHARES OF RS. 10i- EACH [“EQUITY SHARES") OF
s RO atfa ; : , SUPREME POWER EQUIPMENT LIMITED [“SPEL" OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [e]-
4 ié feto i) :‘ih:{f‘?hT :1': 111{; :;':;q_i”;“ﬁ‘:‘?;:?ﬂ? ‘i: = iﬂﬁi’ﬂ%}ﬂ ot PER EQUITY SHARE [THE “ISSUE PRICE™), AGGREGATING TO RS. [@] LAKHS ["THE ISSUE™), OUT OF THE
- £ ITURIeTeh _fq-fa-a]- » ST s e E ISSUE, 5,90,000 EQUITY SHARES AGGREGATING TO RS, [e | LAKHS WILL BE RESERVED FOR
FORM G = g g F Ty AT = 6 eI 1 are s SUBSCRIPTION BY MARKET MAKER (“MARKET MAKER RESERVATION PORTION®). THE ISSLIE LESS THE
':‘;‘;:;’;“Iru;:‘: ;:;;zﬁg';:r‘:::éﬁmr';“ pppiel  STHAUT  HEMT ST W ey, e Frdens, gl s, A ool & wme MARKET MAKER RESERVATION PORTION LE. ISSUE OF §1,66,000 EQUITY SHARES OF FACE VALUE OF RS,
L FOT ATETTH, 2013 951 €T 13 1 SUERT (4) 3% Ho= (Frrae 10/- EACH AT AN ISSUE PRICE OF RS. [@ - PER EQUITY SHARE AGGREGATING TO RS. [e ] LAKHS IS
OPERATING IN OTHER FABRICATED METAL PRODUCTS RELATED TO hECHEl densl / wH A T FEeT 6 FYere, 2014  F1 30 {5]': (3:} ) HEREINAFTER REFERRED TO AS THE “MET ISSUE", THE ISSUE & THE NET ISSUE WILL CONSTITUTE
HOUSEHOLD ARTICLES MANUFACTURING AT DELHI ﬁ'q:ﬁl'uﬂt‘ﬂqw éﬁ c ? N #7.50% AND 25.10%, RESPECTIVELY OF THE POST ISSUE PAIDUP EQUITY SHARE CAPITAL OF OUR COMPANY .
[Under sub-regulation (1) ol e fulation 364 of the Insolveney and Bankruplcy Vs SIE ﬁm‘rﬂ.ﬁgﬁ "'h JﬂHL

loard of India {Insolvency Resolution Process for Corporate Pern'.nr"u'.} Regulations 2016) : THIS ISSUE |5 BEING MADE THROUGH BOOK BUILDING PROCESS, IN TERMS OF CHAPTER [X OF THE
, ! ; i : AP XSl 3-fafaed 3-Ured SN e ferarss SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS)
| RELEVANT PARTICULARS - . T !i REGULATIONS, 2018 (THE "SEBI [ICDR) REGULATIONS™), AS AMENDED READ WITH RULE 19[2)(B) OF

[ Name of the corporate detitor Krsna Home Products Private Limited etender.up.nic.in T ART HI A 2 Fareast daltara sralsa  goll — so, dHord Wil giadle - SECURITIES CONTRACTS REGULATION) RULES, 1957, AS AMENDED.
along with PAN/CIN/LLP N CiN: U28998DL2013PTC265638 3-fafyer o & ff W) S B oft 1. weeaTer W, w1 faeel 110042, Tirea # &, @ wre FOR FURTHER DETAILS, PLEASE REFER TC THE CHAPTER TITLED "IS5UE PROCEDURE" BEGINNING ON
l |PANAAFCKI400R 0000 L . '_M"'I?Tﬂﬁ_rlﬁ'f?ﬁa_‘r o1 el & i e e Sl s & e e e, PAGE 288 OF THE RED HERRING PROSPECTUS. A COPY OF THE RED HERRING PROSPECTUS IS
. | fodress of the registened offics G-11. 2nd Flogr, Green Park Extension, Sauth ﬁ:‘qﬁ[ ﬁ §—|~\'-||%|§I 3:'11@- EFR{[ |335|H ﬁ Eﬁf”ﬁ opda B ST 15 @ ard amres @ weerd el B fared weel # quﬂ'qr_ O o DELIVERED FOR REGISTRATION TO THE REGISTRAR OF COMPAMIES, CHENMAI AS REQUIRED UNDER
. | :;ft I:n:llhll:l Mew Diedhi, Deghi, India - 110016 G"_a_rn.l g_ﬁﬁaaﬁ E}ﬁ m Eﬁ'§ FROT a?"_a. “?TE_"..;'F'T Tt T ﬁ?"ﬁ ﬁﬁﬂ.lr .'!'.-_l. HETTE W:I & ":‘"1_"|'|-._'|'?7-."_r|' e F T*IT,! H’I’H?lﬁ' SECTION 26 0F THE COMPANIES ACT, 2013,
' uela::'ﬁ = ﬂm‘i prpr—r 1 Delra""-" ERE. B T e Sy P — 04 fRa7 2023 1 aaT i s AET SeE A 9 'Iﬂ'E'Tﬂ":I_F-I'w o 3 FA Corrigendum: Notice to Investors
of fousd askats are locaksd / T T i R o aEey o it fe e This Corrigendum should be read with the Draft Red Herring Prospecius dated October 16, 2023,
| instailed capacity of main | Mo Infarmation avallable JTRERRehdl & 99 Wﬁ I EXERI T e ofia FrT0 & weTiad e A afe 'ﬁjm :uﬁ-ﬁ. il g eIRE e ar Tth -:f:mpanyhhaus_rang;gg asl‘l:l;;éplir_.;‘.igghmhﬂs. Siah-.j:a Pﬁjﬁa; arr1 irg;zdiat;r?ﬁlit;].re of the promoter,
| Broducts, Services l ____ & o S ; : oo T with 1 d e (T A6 Bigd & THET—21 OTdd (www.mca.gov.i g A L b e AL e CICLTH )  Of Shae Capaa| of the company &3 on
T R P e e S perar S | TR A [F&Jd Sllh], Sl:%d cilsf SIE ('{j?ﬁ%ﬂ}f Ud| #ﬁmm?'r ol A W T ST 9 P T Fn o TR ,;:?1:?%?:; 1k Draft Red Herring Proggectus. to ransfer har shases in the following mannes: .
! .ﬁ:::?;f’::?:;::;ﬁ?:ﬁ'::ﬁr e "%:—iflﬁlﬂl A& d <hi o feiep aeh famr snfg T afemitan 21, & Wy 30T i 0 R ST WE & TR o o Eltl TET rsfer| HI:HE nle:anﬂHﬂr Ew:mn nL]'rana.t:ma | No. ulaiﬂ".arﬁ:mhlug
o, | BHE TTNAET . CEIN] Loy XN FNE ; : . . . AT o i I f [ ler} B, { Rs. 10H-
Fusther defaie Tncliding: st evallabin | Datalls can b sought by el T Demned ¥ W § FIA etender.up.nic.in T igs (14) fa= & dew gy fders, aod f3, sraie s saaa, fi-2 ecember 01, 2023 | Savita Pradeap (Promoter Group]| K V Pradessp Kumar (Promaler} | Z3,50,000. |Rs.10i- gach
Ainciicls) steements (with schedules) | Resolition Evofesslonalat . . AT 4, qﬁm"ﬁ-rma Fcatay W+, Hrofrat ST, 78 esii—11000a ™ With effect ko this Iranﬁfer her snarahnll:llng will b 1 EEI%
eee e | D] ey gl faferen STATe updated throughout the Risd Herring Prospectus.,
_ Eﬁ_ﬁgﬁﬁgﬁﬁ :fn_m_ e | ; ’ i ’ - ) ® :T:;?_ ;n;j:n; ZrtE = it &, s v, g faeell 110042, W ﬂ.II:: tapilalized!ierms used harain TM .mtpspen.‘r;allg.- dafinad shall have the sama meaning as ascribad o
Eligibality for resolution applicants Dietails can be scaght by email 1o Deemesd AE HH it Sif<aw fafer Tq HHY, _Sc— ' TR : £ *m them in the Drafi Red Heming Prospecius
under section 25210 of the Coda s | Resolution Professaonal at ﬂ E ﬁ 3 f? & E'-]ﬂ'ﬁl"ﬂ 'liﬂ‘ﬁ‘ mﬁz ﬁ-‘lﬁ?.! BEOOK RUNNING LEAD REGISTRAR COMPANY SECRETARY AND
| edable st | OgneR CipAREM AT com . R Tt <l ST ‘J?PT H B/ MANAGER TO THE ISSUE COMPLIANCE OFFICER

¥ ;m;dr;:“' receiptof expression  |27-12-2023 Tl T, e AR ud et o gew fovf - 06,12 2023 farde apreaTan (Frew) Narnolia @ M. Priyanka Bavsl

i | Cate of I g g.ﬁ i FEIT - E (o] Hamg e 09839287 D,  Indusin _EiEllEE.

|0 isgiee of provisaanal list of 0E-00-2024 ( O‘Q_{:[OZ'\I'O -{:r%?[) a; hyH ﬁ' tlET T)ﬂ-a' | 1. MARNOLIA EINANCIAL PLURVA SHAREGISTRY ||m|A:I Thrumazhiss Thirumushi, Truvalur

prospective resolution applicants Fronamales, Tamil Nady, india, 600124

| Last date for subrmission of {i'EI_IE;EtH:l-"ES | 11-01-2024 ETC/MU/T-42/2023-24: W W T I M PO RTA NT" ﬁﬁﬁtﬂ"ﬂ:’ﬂﬂ Arch snsl:i‘ﬁﬁ'imﬁfﬁmﬂ Eslate Eﬁwlhﬂrg +41 44 J6ET1 221

ms [ &] FIf“‘iI"HEII'IHl ligl | m_‘q’a’w % 8m1-i-a- 132 agoaﬁ-o E_EEIEA J |: E‘:'lm F:Em ¥ -:'q Eum:na Hapg - Fﬂ; |'E35"| mall; 5 5I.IFT-E'11|3FE"-'-'E'n )
I F 004 3 ] ] ] . . : O i - \=A5) | Wibsibe: www supremepowerin

i 3?;?;3?;;?;&,;,1;1‘;,‘,6“ AR SE G e W ey e whe_fad Whilst care is taken prior to acceptance of advertising | | Kok West Bengal 700120, i Munbal 406017, Maburashiva, NG, s osiors can contart our Company
1| Dte of issue of infarmation IE012024 R 5 RT 01 T 33 é?gz'ﬁo 33 copy, it is not possible to verify its contents. The Indian Eﬂ;‘;“fﬁﬁiﬁﬁﬁ:& s E;zﬁ?g:'wf@ﬁ;ﬂfi :" Shcrekry :'; Efﬂ’fjfﬂﬂggiﬂﬁ o
iy e e ) Express (P) Limited cannot be held responsible for such | | contact Person: Wr Fankaj s Website: wawpurvastarscom | Issue, n case af any pres{ssue o post
Io prosgective resolution agplicants Ffor & weafrd &) foi 14.12.2023 contents, nor for any loss or damage incurred as a| |Websi:wwnanoiacon Contact Person: Ms. Deepali Dhuri |iseue fefaied prabiems, Such & non.
I 7 . 17. fa:lTEF . ’ . . . L SEBI Registration No: INMIO0O10791 SEBI Reglstration Mo: BROO(001112 | BCeip of ietler of alloiment, non-creds
::::uﬂ?jﬂur;:qmmm ! R ¥ 17:00 W T, 15-12.2023 12:0 result of transactions with companies, associations or | | gy (sHens e a Ueoa ooy (o aloted Eqwty Stiares i e
B T Process il i to Subimit 08 [P T, ®O 2000/-, %. 590/- Iqeieru individuals advertising in its newspapers or Publications. {Ezﬁ'n"f@tﬁfﬂ'rﬁ[‘; ;:,;ﬁ;lmﬁ'gg

sa/l | s, faga Timor woser W s, We therefore recommend that readers make funds by electranic made ec.

Chetan Gupta ) : - : : All capitalized terms used herein and not specifically defined shall have the same rne-amng as
Deemed Resolution Professional of Krsna Home Products Private Limited HASTHERITR, W Fo:- 0131-2608038, neces_sar_y inquiries before Sendlr]g any m(?nles or ascribed to them in the Red Herring Prospectus.

IBB1 Reg. No: IBBI/IPA-D0Z/1P-ND1168/2021-3022/ 13950 i,/ No. 1634,/ fIoToTo( ETC )/ 0T entering into any agreements with advertisers or For SUPREME POWER EQUIPMENT LIMITED
ate : 06- 12. 2023 g N A8, P a TlbL Pooe, Baltd 300t o 3 otherwise acting on an advertisement in any manner| |, . On Behalf of the Board of Directors
: A4, i . _ . . ace: Chennal, Tami Nady Sd/-
ace ;: New Delhi AFA validity upto: 22-11-2024 Emaill & krena.cirp@grnall com) (MZN )W/DATED- 06.12.2023 whatsoever. Date: Decernber 0. 2023 MR. VEE RAJMOHAN {Managing Director|

www . readwhere. com



